
Starred Assembly Question No. 49 
 

State Level Vigilance And Monitoring Committee. 

*49 SH. VARUN CHAUDHRY (MULLANA): Will the Hon’ble Chief 

Minister be pleased to state:-  

(a)  The reasons for not regularly calling the meetings of the State 

Level Vigilance and Monitoring Committee constituted under Rule 

16 of SC/ST (Prevention of Atrocities) Rules 1995.  

 

Reply:-  Sh. Manohar Lal, Chief Minister, Haryana 

According to the provision of Rule 16 of the Scheduled Castes and 

Scheduled Tribes (Prevention of Atrocities) Rules, 1995, to review the 

implementation of the Scheduled Castes and Scheduled Tribes (Prevention of 

Atrocities) Act, 1989 in the state, the committee was constituted under the 

chairmanship of the Chief Minister vide notification dated 20.09.2006. As per 

past practice the meetings of the State Level Vigilance and Monitoring 

Committee have been convened once in a year. The meetings in the present 

tenure of Government were convened on 07.02.2020, 25.06.2021 and 

07.04.2022. 

Chief Minister has authorized Home Minister, Haryana to hold the 

next meeting. Home Minister, Haryana has directed to hold the next meeting 

on 22.12.2023 at 3.00 pm. 

 




